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MR. CHAIRMAN : Please conclude
now .

sSiandee gard ;. § Wi @ T f
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MR.CHAIRMAN : Shri Janardhana
Poojary.

SHRI JANARDHANA POOJARY
(Mangalore) : Madam Chairman, I
am not speaking......

MR.CHAIRMAN 1 Youplease conti-
nue your speech after the Half-an-Hour
discussion at 6 p.m. Now the House will
take up Half-an-Hour discussion regard-
ing higher prcurement prices for paddy
and coarse grains.

HALF-AN-HOUR DISCUSSION

PROCUREMENT PRICES OF PADDY AND
Coarse GRraINs

SHRI O.V. ALAGESAN {Arkonam) :
The question of prochement price  of
paddy has been agitating the people of all
the rice growing States. It is not only
the southern States which grow rice.
Now, you have northern States like
Haryana, U.P.,, Bihar, Puniab etc,
which arc growing rice. So  this pro-
blem is there in the north also. I
would like the hon Minister to look into
this problem somewhat more sympatheti-
cally than he has been doing hitherto.

The Chief Ministers of seven States
represenied  to the  Central Government
and to the Minister for Agriculture
in particular that the procurement price
of paddy should be raised from the present
level upto anything like Rs. 137 50 per
quintal.

What have they done ? Tney have
raised the price from Rs. 77 to Rs. 85 and
even the hon. Minister tried io show on
the floor of the Houe as if this is a very big
rise and the rice-growing States should be
satisfied with it,

17.32 hrs.
[SHR1 DHIRENDRANATH Basu in the Chair)

" Here, Sir, is the dicrimination which
being practised against the rice growing
States vis-a-vis the wheat growing States;
and this discrimination is only two vbvious.

For instance, if you take the year 196g—
70 and now, that is 1978—7¢.——for
nearly a ten vyear period—— What
hapuens? In 196g—370 the wheat price
was Rs, 76 At that time the paddy price
was Rs.56, Rs.20 Less.The price of wheat
is fixed at 959%, more than the price
of paddy.In 1978—79 also the same
situation continues.

You have fixed the paddy price at
Rs. 85 and wheat price at Rs. 115 .This
is also 35%morc than the paddy price.
Over this period of 10 year if paddy price
had increasded by 51 percent, wheat
bas also increased by 51 per cent. So you
have been maintaining this difference of
ss%in procurement prices between wheat
and rice. I would like to submit that this
discrimination should not be permitted
to continuc any more. How were these
rmcu;em:nt prices for paddy and wheat
ixed ? They are fix d by the Agricultura]
Prices Commission. My hon.friend Mr -
Naidu put a guestion and got an answer-
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from the Government in this connection,
He asked as to how many farmer re presen-
tatives are sitting on the Agricultural
Prices Commission and the answer  was
given that there is only one farmer re-
presentative. They may be very earned,
of course, but they cannot feel intensely
‘about the difficulties of the farmers to
fix remuherative prices for them. That
is the position. There is big discrimination
in the matter of giving subsidy. Who are
the people who are coneerned with this?
The what producers and wheat consumers
on one side and the rice producers and
rice consumers on the other side. You
bave now fixed the price which will help
the wheat farmer much more than the
farmer who produces rice. Let us see
what subsidy has been given to the wheat

- You have given hundreds of
<crores of subdidy to them over the year,
I have got the figures for § years. Even
this amont of subsidy for three pears has
come to more than Rs. 500 crores.

For instance, the subidy that was
given to wheat in 1975—%6 was Rs. arr
crores approximately. I am omitting the
fractinons . In 1976—77, the subsidy that
was given for wheat was Rs. 145 crores,
In 1977~ -78 up till the end of February,
without taking into account the month
of March, that is for 11 months, the
Lentral Government has given a subsidy
of Rs. 156 crores. If you add thes figures
of these three years, it works out to more
thau Rs. 500 crores. Now, Iet us find out
subsidy has been given to rice in the year
1976—76. While you gave a subsidy of
Rs. 211 crores for wheat, there is a minus
subsidy of Rs. 1.40 crores for paddy.
What does it mean ? The Government
has made a profit of Rs. 1.40 crores in
procuring rice and then distributing the
samc. It has made a profit where as they
have given a subsidy of Ra. 211 crores
for the benefit of wheat growes and wheat
consumecrs. But they have made a profit
of Rs. 1.40 crores in the transaction of
paddy or rice. Similarly in the year 1097—
78, they have made a profit of Rs. 5.56
crores in he casc of paddy. In that year
for 1l mon hs, the have given a su'sidy
of Rs. 156 crores io wheat growers

whea:  consumers.  Bu they
have made a profi of Rs. 556
::_rorel in a:']hd: matter of transaction rela—
1ng to paddy and rice . So, it on like
that I' is there on the Fac:sz?it this
discrimination you make between the
wheat producer and the rice producer
It is not only the Southern States like
Andbra Pradesh or Tamil Nadu that
ﬁ growing rice. Now Punjab has star-
growing rice is growing ri
and most of the rice that h..mmspﬂ'f
cured  has  been  procured in
thae  two  States, Then  only
comes Andhra Pradesh and Tamil Nadu.
Perhaps Tamil Nadu comes last. So, when
I talk about higher procurement price
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for rice, it does not mean I am pleading
only for the Southern States, I plead for
the Northern States as well. It is not a
matter which we have been agitating for
the first time, My friend, Mr. V.B. Raju
in the Rajya Sabha, who hails from
Andhra Pradesh and also many M.Ps
have given a Memorandum with regard
to this and they have pleaded very strong-
ly for the incrcase in the procurement
price of paddy. Now, I would like to tell
you another fact relating to this. The
subsidy per quintal is  Rs. 23.39 for
wheat and per. quintal subsidy  for
rice is only four paise. Four paise sbubsidy
is given to the rice and Rs. 23.39 arc

given as subsidy per quintal for the wheat
growers or the wheat consumers. The
subsidy for coarse grains is about Rs. 13.0
This is the position and on what basis the
price are fixed ? It is fixed on the basis
of the cost of cultovation of wheat and
paddy . Now, let us see whether there is
any difference, whether it costs much
more to cultivate wheat of one hectare
or whether it costs much less to grow paddy
in one hectarc, These are the figures
which relate to the year 1975—76.
For wheat, in Punjab the cost of cultiva-
tion comes to Rs. 26.32, in Madhya
Pradesh, it comes to Rs. 1,288, in Rajas-
than it comes to Rs. 2064 per hectare
in U.P. it comes to Rs. 2586. So, in all
these four States it varies from Rs. 1300
per hectare to about Rs.2600 per hectarc.

The range is between Rs, 1300 and
Rs 2600. What does it cost to cultivate
paddy in one hectare in the same year,
1975-—76 in Karnataka, it is Rs.
2600/  Almost the same as the cost
of wheat cultivation in Punjab. In
Andhra Pradesh, it is Rs, 2192 In Tamil
Nadu, it is Rs. 1754/— In Tamil Nadu
the figure given is for the year 1973—74.
I have got the figures of cost of culu-
vation of paddy in the northern States,
but I do not want to tire the House with
them. It will thus be scen that as far as
cultivation cost is concerned, there is
no differene between paddy and wheat.
To grow paddy in onc hectare, the cost
in Andhra Pradesh is Ks. 2600/— and to
to grow wheat in Punjab it is Rs 2600/—
Then how is it that you fix a price having
a difference of Rs. 30{—between the two?
You give Rs. 85/— for paddy , and Rs.115/
for wheat — —which means a difference
of Rs. 30/—.

We have put questions on this, and the
same answer is given ; and some justifica-
tion issought to be given. Thercisa
case for rausing the procurement price
of paddy. The Chiel Minister of Tamil
Nadu hasasked for Rs. 129/- per quintal
of paddy ; and other Chief Ministers have
also asked for the same, from the Central
Government. We don't want the issue price
to be raised at all. Just as the issue price
of wheat was not raised when they wenton
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[Shri O.V."Alagesan]

increas ing the procurement price of wheat,
we do not want the issue price of rice
to be increased. Otherwise, the consumers
will be put to difficulty. You raise the
procurcmeat price of paddy; andif there
is difference, then we have to make it
up bysubsidy. When you aregiving crores
and corores of rupees for wheat-
growers, why not give the same subsidy
w0 paddy-growers ? They also feed
the country, asmuch as the wheat-growing
States do. So, thereisa clear case for
increasing the procurement price of
paddy. All the Chiel Ministers of rice-
growing States have urged this matter,
almost with one voice. Formerly, it
was only Tamil Nadu and Andhra
Pradesh which were askingfora higher
procurement pricefor paddy. Now there
are 7 Chief Ministers of States. All of
them have urged that the procurement
price for paddy should be increased.

It 13 a matter of satisfaction that the
man at the helm of affairsin the Ministry
of Agriculture is a  practising farmer
himself and T think in his farm, heis
cultivating paddy also. He should know
it more intimately than any of the
members of the Agricultural Prices Com-
mission. So, I don't want him to to be
gu.idl:d by the figurcs of his officers, or

y the figures of the officers of APC.
He should be guided by his own practical
experience and give a higher procurement
price for paddy.

SHRI C. K. JAFFAR SHARIEF
(Bangalore North) : I do not know,
alter the Minister has replied, whether
the House will be adjour: or not.

MR.CHAIRMAN : After the Ministers

ly, we will have four Members
l:io will put questions ; their names
are here.

SHRI C. K. JAFFER SHARIEF :
I have got one submission.

Will you permit me after that ?
MR. CHAIRMAN : Itis notpouible,

This is half-an-hour discussion, as you
know.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : The
hon. Member has tried to put forward
a casc foiraising prices of paddy, support
price of paddy. Bui the basis taken
for thatis that there has heen
discriinination between the price o fwheat
and the  price of paddy . So, on that
basis, he has tried to build up his case.

SHRI O. V. ALAGESAN : On the
cost of cultivation. Kindly do not
misrepresent me.
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SHRI SURJIT SINGH BARNALA :
And on that basis, he has stated that it
should be raised, though he has not
stated towhat extent itshould be raised.
He said. one of the Chief Ministers has
asked for Rs. 127 for paddy. So, it
should be given to that extent ; it possible,
it may be increased further., But he has
very positively  stated that the issue
price should not be raised ; the issue
price should be kept as it is today and
the rest of the amount should be met
by subsidy. My contention is that this
argument that there is discrimination
has no foundation, no basis absolutely.

The hon. Member hasnot mentioned
that there was a time in the history
of India when the paddy and wheat
priceswere the same ; he has notmentioned’
any time; may be 20 years back, may be
50 years back, he should have said
something that there was a  time when
the prices of paddy and wheat were the
same. To my krowledge, the prices of
wheat and paddy were never the sauie,

because of the reason that  wlhenr s
a finished product, as we  purcbese it
from the market.  But paddy is not a
finished product. Paddy has to he shelled
and 30 percent of it islostinthe  process
and what we  receive is onlv albout 5o

percent,  Seventy per centisthe highest
yield. Normally, we get about 65-67
per cent.  This is the rice we get cut of
paddy . So, we have 1o compare the
prices of rice and wheat of the finithed
product. Then the price of rice will ke

revailing higher than the wheat prices.
%vcn now, it is prevailing higher than the
wheat prices.

Then he has tried to compare  seme
figures, giving figures of 106g-70 or
1970-71" Twilltry todispelthat arev noent

so. In 1970-71,the mean v} pice
was Rs.75 to 76 when mean paddy price
was Rs. 53. Now the wheat price has
been raiscd in 1978-79 to Rs. 112°50
and paddy price has been raised to
Rs. 85 This means that a rise in
wheat price during the course of these
g years is about 50per cent. But in the
case of paddy, the risein pricesis Co-4o

er cent. So, that is the comparison,
t is not 50 : 50 as my hon. fricnd was
saying. In the casc of wheat, rise
has been upto date 50 per cent and in the
case of paddy, it has been Go- 4o per cent.

Now the rice was selling in 1970-71
at Rs. B which was abour Rs, 10 more
than wheat because wheat was sellirg ot
Rs. 75 at that time. Now the rise price,
that is mean issue price is Re, 140, That
means there  lus been rise in the rice
prices of 61.70 per cent. S, T would say’
that there has been no  discrimination
rather there has been a supy et in the case
of rice a1l paddy. Rice and paddy, In
fmct, have got a better deal in these years,
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nparticularly thisyear. This year, suddenly,
bar owas o4 meas of e 4 onee g oaintal
in the case of paddy and Rs. 13in the case
of Fiee which was the highest ever matde in
the recent years.

He has mentioned some figures stating
that the enst of production in wheat and
patly is the same. Now about that also,

there is. . .

SHRI O. V. ALAGESAN : That is

supplied by the Government,

SHRI SURJIT SINGH BARNALA 1
I do  not challenge that. He has
mentioned  that the cost  per as
hectare of cultivation of wheat in Punjab
is Rs. 2,632 and simlarly of paddy in
Karnataka is Rs.2,600. In the same breath
he has said that the costof cultiva-
tion in Tamil Nadu is Rs. 1,755, which is
Rs. goo  less than that of the Karnataka
figure. In that case. the price fixed for
Karnataka should have been much more,
I'do not know on what basis he is calculat-
ing that. So, the cost of cultivation of
one hectare does not mean anvthing.
In rainfed area it would be much less
than in irrigated areas, where the cost of
production would go high. Similarly,
it depends on inputs like fertilizers, pesti-
cides etc. Then, after spending Rs. 2,600
whatis the yield which the farmer is getting,
It is  only  afier knowing all these
things that one can calculate wheather a
farmer is zaining or losing. A mere
mention of the cost of production per
hectare for rice or wheat docs not mean
anything.

SHRI O. V. ALAGESAN : I have
referred to what has been taken into
consideration by the Agricultural Prices
Commission, which is relevant. If the
Hon. Minister thinks it does not mean
anything, I have nothing to say.

SHRI SURJIT SINGH BARNALA :
The Agricultursl Prices  Commission
looks into the yield also, apart from the
cost of cultivation per hectare, be it rice
or wheat. They find out whether the
yield is 2 tonnes, 2} tonnes or 3 tonnes and
then arrive at the price. So, the basis of
calculation of my hon. friend is wrong.

We have provided this year Rs, 8
extra for paddy. We are also prividing
a subsidy. Now the subsidy for rice is
going to be Rs, rg per quintal whereas
the subsidy for wheat will come down
from Rs. 23.50 to Rs. 19 per quintal.
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“The Chief Ministers of Tamil Nadu,
Karnataka and Kerala which contri-
bute very little to the Central pool,
should be aware of the fact that their
farmers have very little to gain directly
by any increase of the Central

procurement price for rice."
am gf ag frdwr woft R fs
e ¥ g9 o9 da & Wil O oW
TR 1977 & 5.7 fafemw =
w S g a9 fre § oAt Rgw



323 Procurement

Riccisnota finished product, cultiva-
tion is very tedious, there is greater risk
in growing paddy.
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SHRI K.LAKKAPPA (Tumkur) : My
hon. friend Shri Alagesan, has raised a
very important question namely remunera-
tive price for paddy and coarsegrains
but the hon. Minister did not reply
properly regarding coarse grains.

18 hrs.

There should be no  discrimination
between paddy and wheat growing arcas,
and the country should not be divided on
these lines by different prices being fixed
for them by the Government of India.
This is what they are successfully doing.
They want to play politics. ButI
not want this kind of discrimination to be
meted out at any time by the heads of the
Government, cither this Government or the
previous Government or_the coming Gov-
ernment very shortly, The Chief Minist-
ers of the Southern  States have met in a
Conference and they are demanding a
more remuncrative price for paddy grown
in Southern States. 1 have respect for
the hon, Minister, he s a sober and good
man.

MR.CHAIRMAN : Plcasc come tothe
question,

SHR1K. LAKKAPPA : It is a ques-
tion which concerns millions of rice-caters
in the South. The farmers are forced to
make distress sale of their produce. The
smal] farmers should be represented on the
Agricultural  Prices Commission, their
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knowledge and practicul dilliculties should
be  shared by the Asricultural Prices
Commission while fixing the prices.
When there is a distress sale, the Govern-
ment of India is incapable of increasin
the market and arrange for the export o
rice to the gulf countrics. The Govern-
ment of India, in spite of the demands by
the Southern States, is not giving remu-
nerative prices and definite help is not
coming.

‘We will not be satisfied with this kind of
evasive replics, I would like to know
whether remuncrative prices for paddy
would be fixed in accordance with the de-
mands of the Chief Ministers of the South-
ern  States and whether the Minister
realises that fixation of prices should be
done on the basis of practical experience of
the farmers and whether he whould put
more farmers on the Agricultural Prices
Commission to meet the situation.

The third question is, whether the
the Government would, when there is
distress sale, try to find market outside for
the produce of the farmers by exporting to
Gulf countries so that the farmers get re-
muncrative prices. These three questions.
should be answered properly.
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PROF. P.G. MAVALANKAR (Gan-
dhinagar) : The discussion on  the
Demands for Excess Grants (Railways)
was to continue from 6 O’clock. Kindly, ™
therefore, take the scnse of the Housc 1o
continue the half-an-hour discussion and
then we can continue with the half-an-hour
discussion.

MR. CHAIRMAN : Is it the pleasure
of the House to_extend.  the time for the
half-an-hour discussion by then  minutes?

HON. MEMBERS : Yes.

MR. CHAIRMAN : Mr. Yuvraj, you
can continuc.
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So far as the question of food production
is concerncd, such things should never come
in poiitics should never comein so far as
agriculture and food is concerned.  Ew
person in the country, whether he belongs
to any party or any affiliation , needs food
and it is our duty to supply food 10 all the
parts of the country and 1o all the States of
the country. This is our endeavour.
Fortunately, 30 far we have been succeed-
ing in that.

A suggestion was made by Mr. Lakka-
ppa that some exporis should be made.
I may inform_the hon. Members  that
exports are being made. We are exporting
wheat and we are also exporting rice for
the first time, as Dr. Ramji Singh said.
We started exporting last year and we are
exporting some wheat and rice this year
also. Wr have already exported rice and
we are exporting more rice and wheat to
neighbouring countries and to some far-
off countries also, We are trying to find
markets outside for our rice and wheat.
Personally, Iam of the opinion that we are,
in the coming few years, ?oing Lo produce
much morc quantities of rice and wheat
than what we are producing now. We
are hoping 1o have a bumper crop, a
good crop.  Of course, after meeting our
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requirements, we are to find an export mar-
ket. We are already doing it.lmr

\_\fc are thinking of exporting  other
agricultural commoditics also,

'1:‘hr-ﬂ- was a mention about the coarse
grain also. The price of coarse grain has
also been raised from Rs. 74 to Rs. 85
tha]: 18, an increase of Rs. 11 in one year.
Thisis also a historical fact. Neverhefore
]a[l ha: been raised to that extent, "WR: are

s0 trying  to arra for procurement,
We have asked the n:sl:ale Gol:rcrnmmr.s to
procure on behalf of the FCI. Wherever
necessary , we have also opened centresin
various States for procurement.

SHRI C.K. JAFFER SHARICF
(Bangalore North) : Sir, I have a sub-
mission to make. Yesterday, in the evening
there were a lot of police officers and the
police force within the j urisdiction of the
Parliament House. I would like to know
whether those police officers and the police
force was with the permission to the Speak-
er. As a matter of fact, Mr. Antulay, a
member of the other House, questioned the
police  officers.......(Inferruptions) .

MR. CHAIRMAN : This question was
raised in the morning. You must give
notice. I am not allowing that, Plcase
take your scat.

The House will now take up further con-
sideration of the Demands for Excess
Grants (Railways) and the Supplementary
Demands for Grants (Railways).

Shri Janardhana Poojary to continue
his sueech,

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1976-77

AND

SUPPLEMEXNTARY DEMANOS FOR
GRANTS (RAILWADS), 1978-79—
cunitd.

SHRI JANARDHANA POOJARY
(Mangalore) : Mr, Chairman, Sir, I am
not speaking in a sense of confrontation,
but with pain and sorrow. and 1 shall deal
with the bonus issue.  Before doing so,
I seck your permission to speak in an-
nada.

*Shri Madhu Dandavate and Shri George
Fernandes who were the prominent lcaders
of labourers and Railway employees in
the year 1974 conducted several strikes.

*The otiginal speech was delivered in

—

Kannada.



